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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 332/2024

INTHEM ATTER OF:
ATS ONE HAMLET APART MENT OWNER ASSOCIATION
...APPLICANT(s)

'VERSUS
GOVERNMENT OF UTTAR PRADESH & OTHERS o
| ...RESPONDENT(s)

e . INDEX , :
_SNO. l’ARTiCULARS [ PAGENO. |
1. AFFIDAVIT OF THE DM, GAUTAM BUDH| i

NAGAR IN COMPLIANCE OF ORDER DATED
103.04.2024 AND 12.07.2024 PASSED BY THE
HON'BLE NATIONAL GREEN TRIBUNAL, |
PRINCIPAL BENCH, NEW DELHI, :
A COPY OF LETTER NO. 7302/35-1 DATED.

2.
, 1120.06.2024 1S ANNEXED HEREWITH AND’?- ,
{ MARKED AS ANNEXURE R1. .
«' 3. | ACOPY OFTHE JOINT INSPECTION REPORT |

{DATED: 05. 07.2024 lS ANNEXED HEREWITH

PoaTRIIN A A A IS AT PA 4 £ A mimIANAIE IENEY TRA
;"\J\? L MIARKKEL AY ANNEAVICK I94

BHANWARTAL SINGH JADON
STANDING COUNSEL FOR THE STATE 6!‘ u.p, (NGI)
"EMAIL~ bhanwar09jadonGieni

DATE: 11.10.2024
PLACE: NEW DELHI
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BEFORE THE NATIONAL GREEN "['R'IBUNAl%:
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO, 332/2024

IN THE MATTER O 5
ATS ONE HAMLET APARTMENT OWNER ASSOCIATION ' %L
; ..«APPLICANT(S)

VERSUS
GOVERNMENT OF UTTAR PRADESH & OTHERS
...RESPONDENT(s)

AFFIDAVIT OF THE DM, GAUTAM BUDH NAGAR IN COMPLIANCE
OF_ORDER DATED 03.04.2024 AND 12.07.2024 PASSED BY THE
HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH. NEW
DELH]. |

- ag.ed about Qayears, $/o Shri Monan Pracad VEEMA

posted as District Magistrate, Gautam Budh Nagar, do hereby solemnly affirm

and state as under:

I Thatl, _MANIS K , District Magistrate, Gautam Budh Nagar,
~ am fully conversant with the facts of the case and ‘am competent and

authorized to swear the present Alfidavit,

2. That in compliance of order dated 03,04.2024 and 12.07.2024 passed b\
the Hon'ble National Green Tribunal, Principal Bench, New Delhi
(hercinalier “Hon'ble Tribunal™), the Divisional Forest Officer, Ganam

Budh Magar (hereinafter referred 1o as *DFO™) has informed the Deponent,
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DM, Gautam Budh Nagar, about the steps taken by the Forest Department

under the divections of the DFO.

That in comphiance of order dated 03.04.2024 letter no. 7044/35-1 dated

04.06.2024, the DFO directed the Regional Forest Officer, Dadri to
conduet a site inspection of the plot adjoining the society of the Applicant

wherein the Respondent No, 6 is carrying out the construction.

. Additionally, through letter no. 7302/35-1 dated 20.06.2024, the DFO

constituted a five-member team comprising of officers from the Forest
Department of Gautam Buddh Nagar, the Pollution Control Department,,
and the Noida Authority. Thc t.ca‘m wés ih’stmcted‘lo conduct a detailed site
inspection of the af‘bremémjioned-':'plfo_;---an‘d submit a comprchensive

inspection report to the DFO within three days,

A copy of letter no. 7302/35-1 dated 20.06.2024 is annexed herewith and
marked as ANNEXURE RT.-

. That in compliance of the instructions issued by the DFO to the five-

member team, the team conducted a:site-inspection and submitted a joint
inspection report on 05.07,2024. As 'p‘er’ the report, "In Sector-lOaL'Noida.
on a plot of 0.51 hectares of land belonging to-the Ashram, various species
of trees; including Subabul, Prosopis Juliflora, Siris, Neem, Bel, and
Peepal. were felled without permission using o JCB machine for the

purpose of road construction.”

A copy of the joint inspection report dated 05.07.2024 is annexed herewith
and marked as ANNEXURE R2,
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6. That on the basis of the findings of the joint inspection report, a
departmental action was initiated and a case with Forest Offense No.
08 2024-25 was registered under Sections 4/10 of the Tree Protection Act,
1976. Furthermore, compensation of Rs, 2,00,000/- was also recovered
from the Respondent No. 6. Thereafter, further legal action was taken by
the department under Sections 3/28 of the Uttar Pradesh Transit of Timber :
and Other Forest Produce Rules, 1978, resulting in an additional penalty of
Rs. 50.000-. The total compensatory amount ol Rs. 2.50.000 was
recovered through a Demand Draft No. 253435 dated 04.07.2024, issued
by Yes Bank. The amount recovered by the department was duly deposited

mnto the government treasury

Hence, the present atlidavit is being filed for the kind consideration and

perusal of this Hon'ble Tribunal.

S 1 state that everything stated above has been stated by me in my official

capacity on and derived from the official records and | state that nothing

material has been concealed therefrom ‘
\
L
DqPONENT

VERIFICATION
Verificd at Gankmwduaddbnag:this [ Hh day of October, 2024, that the

contents of the above affidavit from paragraphs 1 to 8 are believed to be

rue and correct Lo the best of my knowledge and belief. Na part of it is

fulse and nothing material has been concealed therefrom. (

.
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“ATTESTED
SOLge, .K.P.,YADAV
NOTARY PUBLIC
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